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Misc. ~o. 2421/95 8. 2419/95
in

~ No. 749/94

4.1.96

[,lisco ;"pplicc;-r.ion N;.2421/95 has been moved by the
learned counsel fo r the applicant seekillg restoration of the
original applic~tion which Gas dismissed in oefault vide
order dated 28.8.95. In view of the submission made therein
the order dated 28.8.95 is recalled and the is restored to its
or i 9i na1 number.

2. The order s he et discloses t hat on 23.6.94 whe n 't he case
came up for admission far the first time, the learnea counsel
for the applic<~nt 1'Jas dirE:cteo to f I l e S,upp18mentary .•ffidavit
for pLecLnq r eLevurrt cocurns rrts regdrding over-time working
of t;lf:; applicant. The app Lica rrt has f i.Lec Misc. ;pplica-cion
No.2419/95 enclosing certified copies of outy chart from 16th
day of July 1980 0 nwards , From t hs entr I es , it is not clear
hov. many hours the. opplici::int was mads to v.or k on the vario
dat es for whi ch entr ies have bee n made i:1 the duty chart.
Moreover, i:he claim f or over-time pertains to the perioa from
1977 t') 1992. The aVJlicant states that he made representation
for oayment of over-time on 21.4.92. The Dresent aooLi.ce't i.onr iLl

having been filea on 3.5.94, is beyond the period of limitation. ~
Subsequerrt, representations statec to have been made can not
extend the period of Lrmi.t et Lo.n.

3. I have considered the applicdti,)n car ef uLly . Though
it is barred by limitation, in my view the ends of justice
reauire that the r es-io nderrt s s hou l.o df_cide the reoresentation

1 1- ,

of the applicant. The ap'~licdnt may communicate this orde~ to
the r es pondents e Lonq-v.i t h a. copy of the rE9ressntdtion and
the r es po nde rrts s ha 1 consider cr;0 take ar)propriate action
thereon, in accordance with extant rules, wit hi n a period of
three months from the date of receipt thereof. In case, no
paymerrts are to be made to the applicant, decision may be
communicated to him by a speaking order.

4. This application is disposed of w i.t h the above direction
in limine.


